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i JUDGEMENT (DRAL)

(Hon'ble Mr, Justice V.S. Malimath, Chairman)

None appeared either fer the petitisner or for
. the respondents, As this is a very old case, we copsider
it appropriate to leck intc the record and dispese of this
matter on merits,
2, The petitioner has approached this.Tribunal for
a direction to restrain the respondents from reverting
¢ him from the post of Lower Division Clerk to thet of the
Peon, The respondents have stated that the order of reversion
was made on 6,1.1987 when the petitioner was on leave, UWhen
he reported to the office on 19,1,1987, the ecrder of reversicn
was sought to be served con him, He declined to receive the
‘ sam® and thereafter approached the Tribunal, This conduct
~ of the pétitioner cannot be appreciated, Be that as it may,
on merits alsoc we do not find any case., The respondents
have statee t%at the petiticner's appointment was only on
an ad hoc basis and the petitioner had to bs reverted to his‘
substantive post 8s no vacancy was available on which he

could be continued, There is no reason tc dishelieve the

Aw/étatement of the respoendents, If there was no vacancy gn
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which the petitioner could be accemmodated, the reversion

ef the petitioner. from ad hoc appointment cannot be faulted,

.Besides, so far as regular induction is concerned, the

petitioner was given an opportunity to pass the selection

_test,. The petitioner toek the test, but did not gqualify

—

himself. Herce, he cannot claim €cr appointment on regular -
‘basis either, he not having earned eligibility by passing the
- selection test,

3. For the reasons stated above, this petitien feils

and is accofdingly dismissed, Ne cests.
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